RocEIvER ASSENEON G

BILL o
further to amend the Indion Tariff Act, 1934.
WHEREAS it is expedient further to amend the Indian Tariff Act, 1934
(XXXII of 1934), to provide for the levy of proteetlve duties on alumuuum
It is hereby enacted as follows:—

1, Short- title.—This Act may be called the Indian Tariff (Second Amend.-
-~ ment) Act, 1949.

2. Amendment of First Schedule, Act XXXII of 1934.—In the First Sche-
dule to the Indian Tariff Act, 1984,—

(%) in Item No. 40(8), in the enhry in the second column, for the words
‘““and parts and fittings thereof.”’, the words ‘‘including parts and fittings
thereof not otherwise specified”’ shall be substituted ;

, (%) for Items Nos. 66 and 66(1), the following Items shall be substi-
tutied, namely:— '

‘g6 Aluminfum  manu-
) factures, the fol-
] lowing, namely :—
(@) plates, sheets, | Protective. . .| 80 pér cent. ad May  14th,
olrcles, strips L i valorem  plus 1952,
and foll inciud- Rs. 121 per ton :

ing foil in any
-form or gize | .
) *ordinarlly used-

parts and

ﬂttings of tea~

chests;
(b) other manufuo- Revenue, 30 per oent. ad

tures, not other- valorem

wise speclﬁed .

66 (1) | Aluminjum in any | Protective. 30 per cent. ad e May 14th;

crude form, includ- valorem  plus N 1062, ” ;
fng ingots, bars, Rs, 328 per ton

blocks slabs, bil-
lets, shots ‘and
pellets

(#%) in Item No, 70(1), to the entry in the second column, the follow-
ing proviso shall. be added, namely:—

““Provided that any such alloys or ma,nufactures containing more
than 97 per cent, of aluminium shall be deemed to be aluminium in

a crude form or &lumlmum manufactures, as the case may be, snd
dutbiable as suc : o i
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